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SHRI JYOTIRMOY BOSU: Why 
riot a privilege? He makes a false 
statement On the floor of the House. 

MR. SPEAKER: Everyday thi. 
comes like this from Shri Jyotirmoy 
Bosu. 
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SHRI JYOTIRMOY BOSU: Why do 
you say 'Everyday'? Why should the 
Minister enjoy immunity? 

·MR. SPEAKER: I will take it under 
Direction 115. By disturbing the pro-
ceedings, you cannot gain anything. 

SHRI JYOTIRMOY BOSU: When 
Shri Dikshit has emphatically stated ... 

MR. SPEAKER: No, I am not allow-
ing you. 

12.0'1 brs. 

'PAPERS LAID ON THE TABLE 
- NOTIFICATION UNDER CENTRAL ExCISE 

RtTLES 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI R.R. 
GANESH) : I beg to lay on the Table 
a copy of Notification No. GSR 362 
(E) (Hindi and English versions) pub-

-llshed in -Gazette of India dated the 9th 
August, 1974, issued under the Central 
Exeise Rules 1944 together with an 
explanatory memorandum. - [Placed 
in Libr41j/. See No. 8212/74]. -

DELHI, MEERUT AND BULANDSBABII MIlK 
AND MILK PRoDUCT (ExPoRT) CoNnot. 

ODEll 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYrA): I beg to 
lay on the Table a copy of the Delhi, 
Meerut and Bulandshahr Milk and 
Milk Products (Export) Control 
Order, 1974 (Hindi and English ver-
sions) published in Notification No. 
S.O. 457 (E). in Gazette of India dated 
the 27th July, 1974,under sub-sec-
tion (6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in 
Library. See No. LT-82131741. 
NOTIFICATION UNDER GUJARAT CARRIAGE 
OF GOODS TAXATION ACT AND BoMBAY 

MOTOR VEHICLES TAX ACT. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING & TRA-
NSPORT (SHRI PRANAB KUMAR 
~HERJEE): I beg to lay on the 
Table-

(1) (i) A copy each of the fol-
lowing Guiarat Notifications 
(Hindi and EngliSh ver-
sions under sub-section (2) 
of section 31 of Gujarat Car-
riage of Goods Taxation Act, 
1962, read· with clause (c) 
(iii) of the Proclamation 
dated the 9th February. 1974 
issued by the President in re-
lation to the State of Guja-
rat:-

(a) Notification No. GH/GI74/ 
135/MTA-1774-1591-E pub-
lished in Gujarat Govern-
ment Gazette dated the 4th 
July, 1974. 

(b) Notification No. GH/GI74/ 
152/MTA-1774-4552-E pub-

lished in Gujarat Govern-
ment Gazette dated the 25th 
July, 1974. 

(ii) A statement (Hindi a-nd Eng~ 
lish versions) showing reasons 
for delay in laying the 
J:ljotifir.ation mentioned at:.O) 
(a) above. 

. rPlaced in Libra1j/. See No. LT-
8214/74]. 


